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REFERENCE TO PRIVILEGE MO-
TION NOTICE AGAINST THE
HOME MINISTER—contd.

The Vice -Chairman, (ShriR. R.
Morarka) inthe Chair]
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He is on the issue of privilege.
THE VICE-CHAIRMAN

R. R, MORARKA): Order,
One at a time.
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Order,

THE VICE-CHAIRMAN (SHRI
R, R. MOBARKA). Order please,

[ RAJYA SABHA ] against Home Minister 124

If you want tg say anything you
will get a chance
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